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. g21.7.*o4.« Prasents Hon'ble Mr.K.V.Sachidanandan
DO i Judicial Member

js Bled/C F AT S BT | Hon'ble Mr.X,VoPrahladan, Adninistra-
de pw;/‘; Ze?g ’;}l.,‘? | H tive Member,
. aDdtﬁd,..&?-S:u-"@‘t"‘@q - The applicant was working as
55 : . ' ’EDDR(C) EDMC at Suapata Branch. Accor=
o Dy Reg cistrad 1 L , ding to h.tm he has appointed in vari-
@”" y - 1 Ou8 course of time. The applicant has
) ? . been tenuinated from service in viola-
‘ : rtion of Rules 6,9 and 13{(2) of the
Q“W _ AoMer, “J“"’? z P & T EDAs (Conduct & Service) Rules |
.éb“‘“”*Jbﬁyi ' | 1 1964, The applicant has also handed

| 'over charge of the area. He has sub-
%/ - ? 3mitted @ representation on 10.4+2004
— : (Annexure 8) requesting the competent -
jauthoxrity for appointing him in any
,alternative post that may fall vacant
runder the respondents, But the Respon=-
. dents have not given any positive res-
' ponse to engage him in any alternative
| post as per the conduct and service
Rules 1964. Being aggrieved the appli-
cant has filed this O.A.

Heard Mr.N.M,3arkar learned
counsel for the applicant and Mr.A.,Deb
ROY, SreC.G.S.C. for the Respondents,

contd/e
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21,7.04+ vhen the matter came up for hearing the

0.A.149 of 2004 ) , Y

of at the admission stage itself.

\ , .
" - Member(A) ~ Hember{J )

K‘
learned counsel for ;alae a plicant prays :
for direction to dispose of the repre .
tation dated 22.4.2004 by a appropriate
order. The learned counsel for the
Respondents has no objection. Therefore,)
we direct the Respondents to dispose of
the representation dated 22,4.04 (Anne- !
xure 9) within two months from the date
of receipt of this order,

Accordingly, the

JAois /dispoa :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : CAUHATI BENCH

GU.TAHATI .

O.A. NO. “/[CZ /2004 .

Md. Monowar Hussain
VS

Union of India & Oisge

BIST OF DATES AND SYNOPSTS OF THE APPILICATION :

2.12.1998

2.7.1999

4.10.1999

01.01.2000

The applicant was appointed as EDDA (Z) EDMC
at Suapata Branch, vide memo No«A-2/3uapata

dated Suapata, issued oy the Sub.R¥isiDivisional
.
—
Inspzctor of past Offices, Dhubri Sub-Division

-’M

S -
Dhubri. w--

Annexure- 1.

The applicant was appointed in thevacant past

(put off) past of the Respon-ent No. 6 w.e.f.

2-7-99 to 3009}990

Annexure-~ 2.

Finally the applicant was provisionally appointed
in the some post by taking interview and selection

@s per the (Conduct & service) Rules 1994.

Annexure- 3.,

The Sub-Divisional Inspector of Post Officer,
DPhubri, Sub.Division Dhu.ri was made advertisement

to till up the post of EDDA (E) ZDMC at Suapata

Contda....



Branch S5.0. Bilasipara against the
Put-off duty of the Respondent No. 6,

the applicant rendered his applicatién
and appeaied before the selection

Board and accordingly he was selected

and appointed ageinst the Put-Off post of

the Respondent No. 6

Annexure~ 4.

-

24.1.200 : The applicant was provisionally apvointed

by Respondent authorities o the Post

EDDMC (C) EDMC Suapata B.O. ynder

i

o}
no Bilasipara S.0. against the Pﬁt-off
post against Resoondent No. 6, it was
noted that if finally decided not to

- take Respon ent No. 6 back in to service

till regudar appointment is made.

Annexure- 5 & 5-A.

31.3.04 : The applicant was terminated from service ir
violation of Rules 6,9 and 13(2) of the

— e

P & T. EDR'S (d%ﬁdﬁ?%s &-service) Rules

1964 and deprived the applicant, viola=-
tioned Articles -14,16,19 and 21 of the

Constitition of India.

Annexure~ 6

Contds..



8.9.04 That on 8.4.04 - the applicant was forced
to handed over the charge of EDDA & EDMC to
the Responcdent No.6, he was in duty on the

same day at Bilasipara Post Office.

Annexure~ 7.

10.58.04 The applicant submitted an application

to the Suapata of Post officer CGoalpara
Division,Dhubri, through the Sub«Divisional
Inspector of past Offices Dhubri prayed

for altcrnative any post unde; Respondent,
authoritye.

Annexure- 8

22.4.04 The applicant has submitted an appeal

‘ sefore the Superintendent (Postal)Goalpara
7, - DivisionDhubfi against th> termination

. order from the post of EDDA (C) EDMC

Suapata B.0O.,Bilasipara S.0. dated

31.3.04

Annexure-~ 9

Zh=n Hence this Original application

before the Hon'ble Tribunal.

contd....



Relief(s)

il

s&ught fors

Pending disposal of the application the applicant
pressed to ybur Lordships that the applicant has

been servicing in the post of EDDA (C) EDMC against the
vacant post (Put-Off) of the Respondent- 6 since
2.12.98 to 30.3.04, near around 5(five) years in

the Suapata Branch Office under Bilasipara $.0.
post office. The Respon.ent authorities unfortunately
Terminated to him on 31.3.04 from his vost the
Respondent authorities violated the natural justice,
administrative fair »lay, violative the PST EDA's
(conduct & service) Rule 1964 also. There of pleased
your Lordships would e pleased to stay the operation
of the Zwusp pmpugnad order dated 31.3.04 vide iemo
No.A-2/Suapata also. direction to the Respondent
authorities not to give effect of the impugned order
and allow and given alternative job under Respondent
authorities and your Lordship pleasdd to direct the
responcdents that there shall be no bar to aspoint

the applicant under the respondents for the ends of

justice.



DISTRICT : KAMRUD

THE CENTRAL ADMINISTRATIVE TRIBUNAL t: GUWAHATI PRANCH :

0-a. vo. 149 /2004.
]

Md. Monowar Hussain oo Applicant.

S -

The Union of India & Ors.

oo Respondents.
I NDEZXR
Sl.No. Particulars ; : Page No.
1. Petition - 1 to 14
2. Annexure- 1 - 15
3. Annexure- 2 - 16
4. Annexure- 3 f‘ 117
53 Annexure- 4 - 18
6. Annexure-~ 5 - 19
7. Annexure- 5(a) - 20
8. Annaxure- 6 - 21
9. Annexure- 7 - 22
10. Annexure- 8 - 23
11. Annexure- 9 - 24 - 25

Filed by :

Advocate.
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- GUWAHATI
OLA.No, /2004

BETWEEN

Md. Monowar Hussain . e,

S/0 { MD Naekjﬁ./-ssm/\/’ i L}éL&m” i
Village- & P.,O. Suapata.Pt-1IV

P.S., Bilaripara,

District- Dhubri (Assam,).

coe Applicént
{

=Versusg=-

1; The Union of India,
represented by the Secretary
to the Govt. of India ,
bepartment of Communication,

New Delhi .

2. The Director of Postal Services,

New Delhi.

3. The Post Master General, Assam,

Megdoot Bhawén, Guwahati,

Contdese 2



impugned order vide Memo No,A-2/Suapata dated 31.3.04

jssued by the Inspector of Post offices Dhubri, Sub-Pivision

4.

Se

r

i
t;)
\N\b\/\‘z)@”‘/ Wngd s

The Superintendent of Post Office,
Goalpara, Division, Daubri,

District- Dhubri, Assam,

The Inspector of Post Office,
Dhubri, Sub-Division,

& Dhubri,

@@ Md.Atazuddin (Ahmed)

S/o Lte i MAITNO@OIN S
Village- Suapata-Part-I

(Masaner alga)

P.O. Suapata, P.S.Bilaripara,

District-Dhubri, Assam,

... Respondents

DETAILS OF APPLICANTS.

PARTICULARS : OF THE ORDER AGAINST WHICH IS

APPLICATIONS IS MADE 3

The instant application is directed against the

Dhubri- whereby the petitioner/applicant's services

EDDA(C) EDMC has been pﬁt Off/Terminated illegally without
giving any notice and also invoiolation of the Rules 6

9 & 13(2) of P & T EDA's (Conducte & service) Rule 1964,

Contdeees3
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The application also directed against the arbitrary,
malafide, bias, discriminatory and highhanded exercise
of postal of the Respondents authorities regarding
Termination of the service serwiee of the Complainant
who has completed abousts 5(five) years a¢ EDDA (C)

EDMC at Suapata Branch Post office.

2, JURISDICTION OF THE TRIBUNAL.

The applicant declared that the subject matter
of the application is within the jurisdiction of €0

this Hon'ble Tribunal,

3. LIMITATION 3

The applicabt further declared that the application
is filed within the limitation period prescribed under

Section=21 of the Administrative Tribunal Act, 1985

4. FACTS OF THE CASE

4,1) That the spplicant is a citizen of India

and a permanent resident of village and post office -
Suapata,P.S. Bilasipara, and in the Djstrict of Dhubri
(§3sam) and as such his entitled to éet all sorts of
right, previlleges, benifits and protection gfanted
by the Constitution of India and =R other laws of the

land,

Contde..4
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4,2) That the applicant has passed L,C.Examination
in the yeaf 1996, Thereafter the applicant could not 3
prosecuté furtﬂer studies due to financial hardships and
he himself enrolled his name in the Lodal employement

Exchance office Dhubri@nd searching a suitable job to

maintain his family,

4,3) That on 2.12.1998, the applicant was appdinted
aé EDDA -Cum-EDMC at Buapata Branch post office as per |
the Order we should vide Memo No.A=-2/Suapata Dated
2,12,1998 issued by the Sub-Divisional Inspector of
Post Offices, Dhubri Sub-Division, Dhubri. Accordingly, the
applicant joined in his service and working for a period

of about 5(five) years W.E.F,2,12.98 to 30.3.04. The

. applicant’s service was extended from time to time vide

2.12.98 to 29.2.99, 2.7.99 to 30.9.99 and from 4.10.99
to 31.12.99 and finally he was provisionally appointed in
the Same post by taking interview and selection as per the

(Conducts & Service ) Rules 1964,

A type copy ofthe appoibhtment order
dated 2.12.98 iz annexed herewith and

marked as Annexure No.1l,

A type copy of the appointment order

dated 2.7.99 is annexed herewith and

marked as Annexure No,2,

Contdeeed
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A photocopy of the appointment order
dated 4,10,99 is annexed herewith and

marked as Annexure No,3,

4.4) That on 1.1.2000 and advertisment was made,'issued
by the Sub-Divisional Inspector of Post Offices, Dhubri
Sub-Division, Dhubri to filed up the post of EDDA -Cum-
EDMC‘at Suapata Branch & Post Office, Bilasiparé,against
the Put off (Suspension) duty. Accordingly the applicant
tendered his application for the same post and appeared
for the selection Board and got selection for the same
Subsequiently , the agpplicant was waE duty selected and
appointed to the said post against the put off post held
by Respondent No,6 till the departmental proceeding
against Respondent No.6 are finally disposed of and he has
exhausted all channels of departmental and incase it

is finally decided not to take respondent No,6 back into
service till regular appointmént is made., Accordingly he
was in service till 30.3,04, On 18,3,2002 the applicant
submitted his security Bond of Bs,20/- P,year and since
24.1,2000 at Rs, 15/- P.M. has been deposited as probident

fund and gratuity till 30,3.04,

A copy of the advertisement dated on
01.01.2000 is annexed herewith and

marked as Annexure-NOe4.

A copy of the provisional appointment
dated 24.1.2000 is annexed herewith and

marked as Annexure No.5 herewith as

Annexure NO,5-A,

Contd..6
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4 - 5.  That on 31.3.04, the applicant was

put off/Ferminated from service in violation of

Ryles - 6, 9, and 13( 2) of the P & T . EDA's

(Conducts & Service) Rules - 1964 and also without

giving any notice and without giving any opportunity

of any hearing in a arbitrary malafide and discriminétory
manner which ought not have been passed by which the
applicant has been deprived from his livelihood which

is head by Article 14, 16 , 19 and 21 of the
constitution,of>India the said impugned order vide

Memo No. A = 2/Sarupata dated 31.3.04 issued by the

Inspector of posts Dhubri sub Division, Dhubri.

A copy of the impugned order dated 31.3.04

is annexed herewith marked as Annexure No., 6.

4e 6.4 That on 8.4.04 the applicant was forced to
hand over the charge as EDDA cum EDMC to the

réspondent No. 6 while the applicant was in duty

on the same day at Bilasipara post offices . Accordingly

the applicant under treamandus preéssure handed over charge
to the Respondent No. 6.

A copy of the certificate of Transfer of

Charge dated 8.4.04 ig annexed herewith

and mar ked as Annexure No. 7.

4- 7. .That on 10.4,04, the applicant submitted

an application to the Superintendent of Post offices

Goalpardeeass .
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~ Goalpara Division, Dhubri, through the Sub-Divisional

Ingpector of Post officer Dhubri praying for a aktternative

post fall vacants under the ¥mspondent in view of the
past experience as a EDDA cum EDMC for a period

~of about five Years at suapata Branch post office. But

the Respondent has not given any positive response to

engage/appoint in any alternative post as per the

conducts and service Rules 1964,

A copy of the Representation dated
10.4.04 is annexed herewith as Annexure

No. 8.

4-8. That on22.4.04, the applicant has submitted and
appeal to the Suparientendent (Postal) Goalpara Division
Dhubri against the Termination order from the post of

EDDA cum EDMC at Suapata Branch post office under Bilasipara
sub Divisional Office and also praying for seting aside and
causing the impugned part off/Terminationorder dated

31.3.04 issued vide Memo No. A~ZSuapata, by the Inspector

of post Dhubri, Sub-Division, Dhubri and also prayed for
receving the impugned order and back him in his service

with all benefits under the Rules but.fhe respondent'has

not taken any decigion on the subject matter till now.

A cory of the appeal petition dated
22.4,04 in annexed herewith and marked

as Annexure No. 9.

Contdo.
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4-9. = That the applicant begs to state that his qualified
for the post of EDDAi(C) EDMC and he was appointed in

the same post on 2.12.98 and continued upto 30.3.04. In the
year 2000 there was an Interview and selection Board for
the same post and the applicant got selection and

was d?ly appointed and he continued service about 5(five)

. years and a@s such his Termination is in violation of Rules
of Rules -~ 6, 9, & 13 (2) of the P & TE D T (Conduct &
Service) 1964 - which is illegal, malafide, arbitrary,
witﬁouf jurisdiction and discriminatory, without application
; of mind which is bad in law and the same ~is liable to be

. set aside and Juash and the cause of justicé.

4210, That the applicant begs to state that he was in

- service for a’period of about five years and he was Terminated

- from his post witl:out giving any notice and without any 8ppor-

tunity of héaring and as such the said ex-facie impugned
Eorder is in violationof the principle and natural justice,

‘,iandfﬁinistgative fair play and good consequences and as such

" the same in liable to be set aside and quashed.

4-11, That considering the facts and circumstances of the

case, Impugned order dated 31.3.04 may kindly be stayed in the

'interest of justice.

~4-12. That this application has been made bonafide and to

' secure the ends of justice.

contd. .
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5-3.
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GROUND FOR RELIEF WITH LEGAL PROVISION

For that Impugned put off/Temination order vide
Memo No. A-2/Su§p§ta Dated 3133.04 is in violation
of the Rule -~ 6/9/13(2) of the P & T EDA's |
(conducts & Service) Rule - 1964 and as such

the same is illegal arbitrary malafide without
jurisdiction as per the conducts and service Rule i~
1964 and as such the same is not tenable in the eye

of law and is liable to be set aside &b be gaused.

For that the applicant has already crossed the
maximum age limite of geting any Govt, jcb and as
such if he deprived fromthe post which he was
holding, he will be ruined foreover for his no
fault. The applicant was in service for a period
of around Five years and he was discharging his
duties with all sincerities and no fault was found
on the part of applicant while he was 1in service.
considering the age and length of service the
applicant may.kindly be re-instated in his service

Respondent authorities by

or inany job under the
seting aside the Impugnéd order in the interest of

justice.

Ffor that the impugned order was without giving any

notice and without viving any oportunity of hearing

contdeee.
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to the applicant which has violated not only

the Fundamental rights of the applicant confered
under Article 14, 16 , 19 and 21 of the
Constitution of India but also violated the,
principle of Natural Justice, Administrative
fair play and good consciences for which the
Impugned order is highly illegal and bad in Law
and same im liable to be set aside and guaxhsd

gaashes.

5-4, For that in any view of the matter the impugned

order is liable to be set aside and goushkeés.

The applicant craves the leave the Hon'ble
Tribunal to advance more grounds both factual as well as

legal provision at the time of hearing of this matter.

6. DETAILS OF THE REMEDIES EXHAUSTED :-

The applicant declares that he has no other
alternative and €ffications remedy except by may be filing

this application.

7o MATTER NOT PREVIQUSLY FILED OR PENDING BEFORE_ANY

QOTHER COURT.

The applicant further declares that no other

applicantion, writ petition or suit in respect of the

contdee.
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Hon'ble Tribunal for any such application, writ

petition or suit is pending before any of them.

8. RELIEF SOUGHT FOR.

\
Under the facts and circumstances stated above,

the applicant most'respectfully prayed that Your Lordships
would be pleased to admit this applicamion, call\fér ﬁhe
records issue a Rule fo Respondent to show cause as to

why the Impugned order vide Memo No. A-2/Suapdta

dated 3}.3.04 shall not beset aside and éauseds‘by
issuing a writ of circiorari should"not be issued

by seétting aside and causing the Impugned order

and or cause or causes shown upon hearing the parties

and or perusal of the recoids be pleased to grand the

following relief :-

8-1 To issue a writ of circiorari by setting aside
and‘causing the Impugned ordef_vide Memo No.
A-2/ Suapata dated 31.3.04 issued by Inspector
of posts Bhubri Sub—Bivision Bhubri where by the

applicant is Terminated/put off from his service.

8+2. To direct the Respondent to re-instate the
service of the applicant as a EDDA(C) EDMC and

or the applicant may kindly be appointed in

any post under the respondents authorities

contdee.
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10.
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Considering the age and length of service rendered
by the applicant for a period of five years as per

the provision of the ( Conducts and service) Rules

1964,

Any other relief or reliefs to which the applicant

is entitled to.

INTERIM ORDER PRAYED FOR:

Pending disposal of the application the
applicant pressed that Your Lordships

. would be pleased to stay the operation of the
Impugned order vide memo No. A-2/Suapata
dated 31.3.04 and also the respondent may
be directed not to give effect to the
Impu ned order and or the applicant may be
given alternative job under the respondent

in the interest of justice.

Furthee your Lordships would be pleased to
direct the respondents authorities that there
shall be no bar to appoint the applicant

in any vacant post under the respondent in the

end of justice.

That the application is filed through Advocate.
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PARTICULARS OF THE T.P.O

1) 1.p.0 No 16 LE749
ii) Date Qg‘/{/,o\d'bé', v

iii) Payable at 25 Gauhati.

List of ENCLDSURES

"As stated in the Index.

contdees
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VERIFICATION

I, Md Monowar Hussain agea near about 29
years, sonof Noor Hussain, Resident of viilage_Suapata,
P.0. Suapata P.E. - Bilasipara and in the District of
Dhubri, Assam, dc;_ hereby solemnly affirm and declare
anéi varify that the statement made in paragraphs-.-ﬂ-fofl_/'/ﬂ-lﬂ“ﬂz
br1e,qtp, 418 1o 51,5253,5°4, 6,740~ are true to my knowledge,

& 182,83 @/7,/6;IQ;R~
those madé in paragraphs o» 4 4% 4.5 4 Y T 4p8

UG- are derived from the records and
rest are my humble submission before this Hon'ble

Tribunal.

T signed this verification on this day

of 94 ¢  June/2004 at Guwahati.

Movo oy ttal($ ﬁﬁ"\w\



Annexure - 1

SUB DIVISIONAL INSPECTOR OF POST OFFICE
DHUBRI SUB DIVISION
DHUBRI - 788 801

Nd. A-2/ §uapata Dated DPhubri 2-12-98,

In supessesion of this office memo of even no dated
23P11'98 the following arrangement is made against the
ED#A cum EDME/ Suapata R/o in a/c Bilasipara So vide
Afa;zuddin on put off duty.
1., Mohammad, Monowar Hussain S/o Md Noor Hussain vi@ié¢ &
§ é.oi Pogt duapata B O is hereby allowed to work on very

témporary measure from 2.12.98 to 29.2.1999,

¥he,undersigned”isureserve the write to terminate the
arﬁangement et any time without assigning any reason. M.D.
ﬁxx#mxaxtMonowar Hussain has been .. clear understanding
#hét he will 1leave no future claim for appointment in any

post inthe depar tment. 8

| sd/- SARMA ..
Sub-DiVisiOnal Ingpector of Post
office, Dhubri Sub Pivision.
Dhubri.

Copy to i~

|4 ’
1. fhe Bfom./ gu@pata / Bilasipata for information and n/a.

? .
2. 'The SPML Bilasipara for information and n/a.

3. ;The Pogtmaster/ “hubri H/O for information n/a.

Sd/-

Sub Divisional Inspector of
Post Office, “hubri Sub Division.

, p ‘ ,
99}?“



Annexure =~ 2

No. A-21 Suapata Dated Dhubri - 2.7.99

Sub Divisional Inspector of Post Office
Dhubri Sub Divigion

 DHUBRI - 788 801.

‘The following temporary arrangment is ordered
and to hand immediately of fact in the vacant post of the

EDDM cum Lone Suapata Bu in a/c Bilasipara. So

i) M D Monowar Hussain S/o Noor Hussain of Suapata
is hereby ardered to work as LDDA cum EDMA Suapata
By Bilasipara vide M.D. Afazuddin(Put off duty) with effect

from 02.7.99 (F/N) to 30-09:99.

| The U/s is reserve the right to terminate the

arrangement at any time without anything any reason.

M.D. Menowar Hussain has been given clear under
stonding that he will leave no future. Claim for appointment

in any post in he deptt. for the work’'on such temporaryly

regulzar. o
Sd/-— A
( is SARMA),
- Sub- Divisional Inspector of -
Post Office, Dhubri Sub Pivision
Dhubri - 788 801.
Copy to :-

1. The ....,/Suapaté / Bilasipara.
2. The supdt. Bilasipara.

3. The Postmaster Dhubri H/O.
m Sd/- Illegible,

sub “Yivisional Inspector of
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The Asstt [irector = ' S

Listrict Employment Exchanqé
Lhubri ) ;

R G o v o . b A G

\
Subie - .apgnsor of ‘cancidates in a vpry temporary nature :Eo: the
post of EIDA cum EDMC Suapata Be.Co./Bllasipara -zeinst .
the put off ( suspension ) Duty,
‘\\L - ;,ir. -

The EXTA cum smx: wuapata BFO has Been placed yut off
{sus pemion) futy and departmental proceeding initiated,

~T41l finalization of th- case ( désciplinary proceedings!
nd> regular appointment is posible end to maintain the regulsr postal
service a candidate ( temporary nature) is nceddd, Kindly arrange to
spf"nsomﬂ 3 ( three) cndid.tes for wo~k in a very tnmporary nature
T oym BG4 cum I MC Sugpata BeCe wit" the following mualific. t on, -

1. The cyrncdidite shculd be the pemmgnt resilent ofthe
Suapsta and 1ts vill ces unc“er tbe- delivexy juriﬁ cticm of tre IO,

2a M.ninmm nualific.ation claas VIII pasﬁ..

3.. Age should bte 18 year on 01.01,2000 anc mt more
thah 65 years of age on’ (‘1.01.2000.

4. Tre candidc.te must have other maans of 11v‘11h005

It

‘I’he 1,5t date of rcceiot of the application h,s been
fixed on 22 «0142000, . .

visional Inspectar <f Fo's
ri Lubdivision I'imbrd .

—7

' Coiy totm : ‘ .
: \Me/ﬂn./.,uapatd BIO for dioplgyi*xg the nct.icn in

the motice board.
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- ANHEXURE B -
( In Duplicate )~

~

"\

o ' y o,
Vhere.s Sri NAREXXKXNEXEXINX AFAZUTDIN EDDA CUM EDMC
.Suapata B.0s in account Bil.siprira 5.0. hus bcen put off duty .~
, pending finilisation of disciplinary proceedings . and the need h.3 -
arisen tc engage a person to look after the work of ELDA cum/ETVC
the uncersigned.( Subdivisional Inspector of post offices Dhubri)
bas desided to mgke a provisional appoirtment-to the sgzid pqst.

2« The prowsional appointment is tenab1e~tiil the
dicciplinzry proce:zdings gainst Sri Afzzuddin are finally dispcsed ©
of -nd he h_s exhausted all channels of departmental afd in case it 1

is finally Jeciced not to take Sri Afazuddin back into service till
recular ~prointment is maCe, -

3 Sri MCROWAR HUSCAIN of Sugpata Bil,sipara is maxfexd
cffered the provisional rpointment tc the post of EDI[A cum ErﬁC.
Su:pata BeCe Sri MONOWAR HUSSAIN should clearly understand that Af
ever it is decided to take Sri Afazuddin back into servive, the
provisional eppointment will be terminate without notice,

44 The Subdivisional Inspector of post offices reserve
the right to terminate the provisional. appointment any time before
the period mentioneéd sbove without notice and without _ssigning amy
re 450N, . T ' ;
5. Sri MONOWAR HUSSAIN EDCA cum EDMC Suapata BeOe ..
shall be governed by the EDA { Conduct ‘and Serxvice ) Rules 1864 and
all other rules- and orders applicgble to EPA'sy , :

6e .I0 Case the anove conditiaon are acceptable to Sri
MONCWAR HULSAIN he should sign the duplicste copy of the memo anag
return the szme to the undgrsigned immediately, ’

.“

>~

- Sybdivisional Inspector of PC's

:} ' \ | ; ;» ’ . Dhubri SubeDn Dhubrh,

¥d Monow,r hussain :

$/0 Nur Russain ot

FO:~ Suapapta - T e .
. 7ia BilgSipara Lo o

\

Q”’f
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ANNEXURE - 537

Corr-7
DEPARTMENT OF POSTS, INDIA
Office of the Postmaner ( HsDT)

Dhubri H Q - 783301

| . To
Shri Monowar Hussain

EDDA/MC Suapata B.O.
Via Bilasipara.

No. A2/3. Bond dated 18.3,02

Sub: Issue of S/Bond.

The enclosed request form may be got filled in

and return to thisg office duly signed . You need not

: send any premium for this.
This is urgent.

Enclo s One

~.

84/- Illegible,
Postmaster ( HsDT)

k{i Dhubri H Q eesee

18/3



m 8. Office Copy.

DEPARTMENT OF POSTS :INDIA
OFFICE OF THE INSPECTOR OF POSTS :: DHUBRI SUB-DIVISION
' DHUBRI - 783301

Memo No.A-2/Suapata ' Dated 31-03-04

Whercas Sri Afazuddin tAhmed), EDDA (€) EDMC (Now GDSMD
(C) MC), Suapata EDBO in account with Bilastpara S.O. under Dhubri H.a_
has been placed under “put off’ duty on 01-08-1998 vide memo of even no.
dated 01-08-1998. | | "

Now, therefore, the uﬁdersigned under the power conferred upon me in
GDS (conduct and employment) rules, 2001 revoke  the said order of “put off”
duty with immediate effect.

\ .. Sd/-
( A.J.Sarkar)
Inspector of posts
Dhubri Sub-division
Dhubri-783301

Copy to:
1. Sri Afazuddin (Ahmed), EDDA (C) MC, Suapata EDBO on “put off”
duty for information. He will join to his post immediately. :
Sri Monowar hussain S/o. Nur Hussﬁfn "Vill+P.0. suapata EDBO with,
information that his provisional a‘ppomtment as EDDA (C) MC, Suapata -
EDBO made by this office memo of even no. dated 24-01-2000 is
hereby terminated with unmedlate effect
3. BPM, Suapata EDBO for information. He .Will relieve Sri Monowar
Hussain on the date of receipt without awaiting the arrival of Sri
Afazuddin (Ahmed) to his duty. -
SPM, Bilasipara S.O. for information.

S

Postmaster Dhubri H.O. for information and necessary action,
Supdt. Of post offices, Goalpara division, Dhubri for information.
Personal file of Sri- Afazuddin (Ahmed)

. : ' ;wm Posts

N oo v

C
ng\f;,\,/ - l Dhubri Sub-ﬂl:;;iﬂ‘
‘ \/\ ‘ Dhub. "3’ [l
2O | |

VY

)

T
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ACG~()1 \A%f\ ament to Genearal Financial Rulas, 1963
Form VFR 33

(Sce Rule 77B) 7 (
Certificate of transfer"' of Charge e S

/Q{k"’

Certified that I / We have in the forenoon /af(t;t:moﬁn/gf this day respectively made over

and received charge of the Office g.q D MD <(7 ) Me S ‘19&@1@{ 0 in pursuance
of Order No' A ﬂ/&ﬂm Pales
dated. 31> 3. 01,

Relieved Qfficer MANOWAR HUSSHN . Relieving Offié;r AFEZUDDIN ANMED

Signature &7 M O \ftusxw\ Signature + v \/f‘j%—f? : \/S») /\'V\Ss<:-$~

(Name in Block Letters) (Name in Block Letters)
Designation (&) SMD (C) Me Designation 61 DEMD (}’) ML
Station - Swrepali “'Stauon iha_pef ~
b
Date %“M&m‘r@m uha Y, @%(%@b%//’“
(For use in Audit Office | RAO only) : : I ‘ \ o
Noted in A/R at page _
- SO | AAO | AO | PAO
Noted in A/R at page - _ ‘ ~ B |
‘ SO/ AAO/ AO ' PAO | |
: Forwa.rded ’ &M@me L #fvssew B _ .

Note : Separate Certlf icate (as per Form appended ) also to be used where transferlassumptlon i

~

of charge involves responsibilities for eash stores etc.

!

Z ‘ / ‘..‘ |N//‘ N | -‘ v, | N - ‘\

Fm—- -— - —— A Ty ks oM A ———————a - . R
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- Annexure No, 8

Translated copy Fopom Assamese.

“he Superintendent of Post office Goalpara,

inision, Bhubri Bist. Dhurbi.

Through Sub- Divisional Inspector of Post
offices “hubri.

-

Bated - Suapata on 10.4.04.

Sir,
. With due most respectfully pray befcre your honour
that I have been working as a_EDM@(C),EDDA on the put
of f post of Afazuddin at Suapata Branch office since
continuously ‘

1998 and after/ working 5 or 6 years the authority

Lferminated me from this work.

So , my humble pray before your Honour that

after my Termination by the authority my

family willbe face a hesdship condition. There

of please appoints to me in any alternatige
%Xl post for my future. This is my humble

pray to your honour.

%\9\0\4# |
% '&ﬁ* Yours faithfully,

Name :- Md. Monowar Hussain,

Sonof Nur Hussain,
&illage & P.O. Suapata,
P.8: Bilasipara, Yist. Dhubri, (Assam) .



The Honble Supcrintendent (Postal)
Gealpara Division, Dhubri.

\

’

Dated - Dhubri the 22-4-2004 ' S

Il

Sub:  Appeal against termination and thrown aWay; from the Post of EDDA . C-EDMC, Suapata
B.O. under Bilasipara S.0. Co

Honourable Sir, C _ .

~ Most respectfiilly and humbly I'beg to appeal before your goddself the following few lines for
favour of your kind information and setting aside the orders issued against me vide SDJ (P), Dhubri
Memo No. S -2/ Suapata dated 31-3-2004.

(1) That sir. I Monowar Hussain® worked as EDDA - C - EDMC on adhoc basis at Suapata B.O.
for the following period and I had raised no‘objection during that period for termination from
job. ’

(a) From 2/12/98 10 29/2/99 =3 Months.. .
(b) From 2/7/99 t0 30/9/99 = 3 Months. :

(i) But sir, after the said temporary period my service was regulariséd by issuing formal appointment
under Memo No. A-2/Suapata dated 4/10/99 and as per said appointment I joined as EDDA -
C-MC at Suapata B.O. on 4/10/99 and I was working in‘the said post upto the first week of
April, 2004 with full devotion and upto the mark of satisfaction of al] concerned without any
interruption and break. ' \ '

(i1} That sir. I was amazed at and overwhelmed with on 8-4-2004 when | received one order from
the Inspector of Post. Dhubri bearing No. A - 2/Suapata date 31:3-2004 (Copy enclosed) wherein
it was ordered (o terminate my service with immediate effect and | was at a loss to decide what
to be done on receipt the said order. At that moment | was called for at Bilasipara $.0. and I
attended there at the evening hour on 8/4/2004. Then all the staff of Bilasipara S:0. forced me
to make the charge to one Shri Afaz Uddin a_é per Memo and in such a situation | compelled to
hand over the charge to the said Afaz Uddin at Bilasipara in presence of other staff of Bilasipara
on 8/2/2004 (A / N). '

(iv)  That sir, the términation orders as issucd by the Inspector of Post. Dhubri is contrary Lo the
rules and denial of natural Justice. It is very ob‘v,iousl in general sense that the service of'a Govt.
servant who rendered more than 3 (three) years continuous service are not lerminate. An elaborated
formalities are to be observed for termination of a whose service period is not more than 3
(three) years. But sir. | rendered service more than 4. 172 (Four years and six months) in the said
post and the Inspectors, Dhubri terminated me from service without issuing any notice und

\’)\ giving no chance. The Inspector of Post, Dhubfi disregarded all rules and regulations just to
@ fulfill his vested interest by fits and starts leavifig me in the lurch.

y@gﬂh o | " | Contd........2
N
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(v)

(vi)

That Sir, Immedlately after relief in compelled situation at Bilasipara S.0. I approached to the

Inspedtor,Dhubu and submitted one appllcatxon for provxdmg me altematlve job, but nothing

fruitful has yet been done till to -day though reasonable penod has already been passed away.

That sir, | am a poor man and I have no other ways and means to run my family except the job

I was engaged in and all my family members will die on starvation due to throw away me from =

the job illegally at the present day of crisis of getting a se;vnce

It is therefore, requested your high honour would kmdly revrew the case con51dermg the pros

and cons of my case and set aside the ordered passed 1llegally by the Inspector of Post, Dhubri and

convey necessary order to take back me into service within very short spell of time for my survival

with my family. I shall remain ever gratefu:l to your honour for your act of kindness.

S

Yours faithfully,

- - Move@ ey s %oow‘; |
' (MONOWAR HUSSAIN)

. S/o. Nur Hussain
- . Vill. & PO. Suapata
BT ' Dist. Dhubri (Assam)

T —
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